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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE
Original Application No. 42/2023 WZ

MR. OSWALD FERNANDES,

Major in age, Indian National, resident of H.

No. 1141, Muxivaddo. Curtorim, Salcete,
Goa.Email: NA & Mob: NA and another

...Applicant

Versus
THE GOA COASTAL ZONE
MANAGEMENT AUTHORITY, through
its Member Secretary. and others.

...Respondents

(ABOVE ALL ARE THE REGISTERED ADDRESSES OF THE
PARTIES)

PRELIMINARY REPLY ON BEHALF OF
RESPONDENT NO: 5

G2




MAY IT PLEASE THIS HON’BLE TRIBUNAL:-

LLMR. CRUZ VICTORINO CARDOZO, son of late Mr. Issac

Cardozo, about 57 years in age, Indian

National, married,

resident of H. No. 320/A, Tibet, Cavelossim, Salcete, South Goa,

Goa, Power of Attorney Holder of the Respondent No: 5 herein

State and submit as under:

1

- At the outset, | say that till date, I have not been served

with the memo of the amended application. Hence, 1 am

unaware as to whether the Appellant/Applicant has really

carried out the amendment as per directions of this

Hon’ble Tribunal or not. T say that even the coloured

pictures as relied by the Applicant have not been provided
10 me. even some annexures are incomplete, However. by

means of abundant caution ang Without prejudice to my

rights and contentions, | am filing my preliminary reply to

the application filed by the Applicants purportedly under

Section 14 of the National Green Tribunal Act (hereinafter

referred to as the NGT Act.
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. 1 deny each and every averment made in the application

under reply and put the Applicant to strict proof thereof.
Nothing not specifically denied be deemed to have been

admitted for want of traverse.

. 1 am filing the present reply for the limited purpose of

opposing the grant of relief as sought by the Applicants

qua the properties mentioned above.

PRELIMINARY OBJECTIONS

I say that the Application filed by the Applicants is not
maintainable and reliefs sought by the Applicants cannot
be granted to the Applicants under Section 14 of the NGT

Act.

. I say that the application under Section 14 of the NGT Act

is not maintainable in as much as the Applicant, in garb of
seeking direction against the Respondent No: 1 to

“reconsider” and “revise” CZMP for Goa and to include

@r



the lands identified by the Applicant as mentioned in
Charts at Exhibit B as Khazan land. are in essence

assailing the Approval dated 06.09.2022.

. I'say that the fundamental scheme of the National Green
Tribunal Act read with the Coastal Regulations and
Environmental Protection Act. the directions, scheme
and/or orders passed by the competent authorities are
subject matter of Appeal under Section 16 of the Nation
Green Tribunal Act, 2010. Therefore. Original Application
instituted purportedly under Sections 3 and 4 r/w Section
14 of the National Green Tribunal Act. 2010 is obviously

not maintainable.

. It is obvious from the reading of the prayers in the
application that the Applicant. being aggrieved by the
Approval dated 06.09.2022. assails the same by means of
the present application. The reliefs sought by the Applicant

are omnibus and unsustainable. In garb of seeking

0%
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reconsideration and/or revision. the Applicants herein seek
to assail the approval dated 06.09.2022which otherwise are

assailable only under Section 16 of the NGT Act.

8. I say that the Application filed by the Applicant is clearly
barred under law of limitation and is filed without

demonstrating any sufficient cause.

9. It is obvious that in order to wriggle out of the specific bar
of limitation casted by the NGT Act, the Applicants have
cleverly styled. what is in essence an appeal. into an

application under Section 14 of the NGT Act.

10.That the Applicant herein has sought an omnibus relief in
the present application which cannot be granted
particulaily on the grounds stated by the Applicant in his

application.

11.1t is apparent that apart from challenging the final CZMP,

the Applicant seeks to indirectly assail the guidelines

2%
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followed by the Respondent No: 1 herein, whic

i - this
guidelines were framed pursuant to the Orders of

Hon’ble Tribunal.
12.1 say that the grounds raised in the application are
unsustainable and lack merit and consequently, on this

ground alone. the application deserves to be dismissed.

REPLY ON MERITS

13.1 say that Respondent No: 5 is in possession of the

properties bearing Survey Nos. 3/1, 3/1-A., 3/2. 3/3. 150/1.
150/3. 150/4. 150/4A. 150/5. 150/6. 150/7. 150/8 and

150/9 of Village Cavelossim. Salcete. Goa and is entitled

to deal with and administer the aforesajd properties in the
capacity of the owner. Annexed herewith and marked

ANNEXURE R-1 COLLY are copies of the survey

records.

14.1 say that Respondent No: 5 was not initially arrayed as a

party Respondent in the Original Application No.

%
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42/2023/WZ by the Applicant despite being conscious that
the rights of this Respondent No. 5 herein shall be directly
prejudiced and/or affected by the outcome of Original

Application No. 42/2023/WZ.

15.Vide Order dated 15.09.2023. this Respondent was
impleaded as Respondent No. 5 in the present proceeding.
Annexed herewith and marked as ANNEXURE R-2 is 2
copy of the Order dated 15.09.2023 passed by this Hon’ble

Tribunal in Original Application No. 42/2023/WZ.

16.Upon being impleaded. this Respondent was constrained to

invoke the review jurisdiction of this Hon’ble Tribunal
against the Order dated 14.07.2023. passed in Original
Application No. 42/2023/WZ and in L.A. No. 95/2023/WZ.
whereby this Hon’ble Tribunal deemed it fit to grant the
application for condonation of delay filed by the Applicant
viz. Mr. Oswald Fernandes and Anr. Annexed herewith and

marked as ANNEXURE R-3 is a copy of the Order dated

@.}o



14.07.2023, passed by this Hon'ble Tribunal in Original

Application No. 42/2023/WZ and in I.A. No. 95/2023/WZ.

17.Vide Order dated 21.11.2023. passed in Original
Application N0.42/2023/WZ and in RA No. 12/2023/WZ,
this Tribunal granted liberty to this Respondent to raise
objections and/or raise any issue which would have been
decided by this Tribunal. Annexed herewith and marked as
ANNEXURE R-4 is 3 copy  of the Order dated
21:11.2023, passed in Original Application

N0.42/2023/WZ and in RA No. 12/2023/WZ.

18.The Applicant in the Original Application was conscious
and aware of the fact that Respondent No: 5 is a necessary
and/or at least. proper party in the present proceedings. In
fact. the Applicant in the original Application had filed

several frivolous litigations against this Respondent.

/2
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19.1 say that the landed properties bearing Survey Nos: 150/1,
15075, 150/7, 150/3 and 150/4-A. 150/8 and 150/9 of

Village Cavellosim, and are not tidally influenced.

20.1 say that with regard to Survey Nos. 3/1-A and 3/2
of Village Cavelossim, the said properties, including
the existing authorized structure bearing H. No. 25/2-
C situated therein, are used for fishing and related
activities. This Respondent’s husband viz. Mr. Cruz
Cardozo belongs to the fisher folk community and is
a member of Association of fishermen viz. Goenclea
Ramponkarancho Ekvott. This Respondent states that

the CRZ \Notification mandates protection and

promotion of the traditional activities of local
comrrunities and that the said propertics are directly
covered under the said protection. Annexed hereto
and marked as ANNEXURE R-5(COLLY) are copies
of the Caste Certificate and the Certificate issued by

the Goenchea Ramponkarancho Ekvot certifying the

@2
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21.With regard to Survey Nos. 150/3 and 150/4-A of
Village Cavelossim. the Survey Plan of the property

150/3 shows a structure thereby establishing its
existence since the years 1972-75, i.c., the time of

promulgation of survey records. This Respondent

states that somewhere in the vear 1982, on account of
difficulties faced by the locals. the Village Panchayat

resolved to construct a road through the said property

for which reason. the existing structure, as shown on
the survey plan. was shifted towards the eastern side =
and is now situated in Survey No. 150/4-A. The same
is clear from the Panchayat Resoluticn of the vear
1982, There also exists a wall along the survev

boundary. The same has been existing for many
decades and acts as a protective barrier. Annexed

hereto and marked as ANNEXURE R-6 is copy of the

Panchavat Resolution of the vear 1982,

22.With regard to property bearing Survey No. 150/6.
the structure bearing H. No. 71 is situated therein

which has been in existence for many decades. Vide

(4
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resolution dated 29.12.1972, the Village Panchayat
granted permission to one Mr. Aires Gomes. who is
the husband of Mrs. Luiza D'Souza e Gomes (i.¢.. the
original owner of Survey No. 150/6 and predecessor
in title of Respondent) to construct a structure.
Annexed herewith and marked as ANNEXURE R-7 is
copy of the resolution dated 29.12.1972. Vide another
resolution dated 16.03.1982, the Village Panchayat
granted repair permission to said Mrs. Luiza D’

Souza e Gomes. Annexed herewith and marked as

ANNEXURE R-8 is the copy of the Resolution dated
16.03.1982. The Respondent states that said house
and the land appurtenant to it falls within the /erez
Waddo as per the Panchayat records. The structure
bears H. No. 71 and has bzen assessed for House Tax
which is clear from the House Tax Assessment
Register maintained by the Viilage Panchavat of
Cavelossim. Annexed herewith and marked as
ANNEXURE R-9 is a copy of the extract ot the

Assessment Register. Vide Deed of Sale in year 2012.

the Respondent purchased the said landed property

(&



: ; g,
from legal heirs of Mrs. Luiza D'Souza ¢ Gom
There also exists a wall along the survey boundary.

The same has been existing for many decades and

acls as a protective barrier,

23.1 deny that any cause of action arose to Applicant on

06.09.2022 as alleged. | say that Applicant No: 1 hetein is

a chronic litigant and has fijed several proceedings only

against this Respondent. | say that the Hon’ble High Court E\

"
of Bombay at Goa. in Writ Petition No: 233/2022. has in

fact dismissed the petition filed by the Applicant whilst

observing as under:-

"2 The raiio in the cited judgmen, squarely

applies io the facts of the case. in a sense. although,

the proceedings instituted against the Respondent
No. 1. were consequent 1o complaint by the
Petitioner, he could not establish o demonstrate

that his rights will be affected, in some manner on

account of the decision that may be passed in the

(9%
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24 Therefore. the application filed by the Applicant is clearly

not maintainable.

25.1 deny that the Applicant No: 2 is a resident of Cavelossim

Village and belong to the fishing community.

26.1 deny that preparation of draft CZMP and thereafter,

N
preparation of the final Plan was flawed for the reasons

stated by the Applicants herein. | deny that there was non-
compliance with the CRZ regulation and/or procedural

lapses committed by Respondent No: 3 herein whilst

preparing the draft CZMP as alleged.

27.1 deny that the CZMP cannot be allowed to stand and the

same needs to be revised as alleged.

28.1 say that the copies of the plans as relied by the Applicant
at paragraph No: 11 of the application have not been

provided to this Respondent to offer any comments. I say

(%%



that in absence of such plan, this Respondent reserves its

rights to file additional reply. In any case, the Respondent

No: 3 and 1. being expert bodies in the field. their

assessment and/or identification of the eco-sensitive zone

cannot be assailed.

29.1 deny that any salt pans havye been excavated or mud 1S

being dumped in property bearing survey No: 150/4 of

Village Cavelossim ag alleged. 1 deny that the whole arey

of the landed property bearing Sury ey No: 3/1.3/2;, 3/3 and

150/4, 4-A. 6. 7. 8. 9 and survey No: 150/4 of Village

Panchayat of Cavelossim or any part thereof is designated

€co-sensitive zone., | say that in absence of 4 legible copy

being provided 10 me | am unable 10 make further

comments on the same. However. | reserve my right to file

an additional reply upon service of such copy.

30.1 deny that the Respondent No: 1 herein has not followed

proper  guidelines for preparation of Coastal Zone

Management Plans as alleged.

@
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Date: 07.11.2024 @\%)

Place: Margao, Goa. Respondent No. 5

VERIFICATION

I. MR. CRUZ VICTORINO CARDOZO, son of late Mr. Issac

Cardozo, about 57 years in age, Indian National, married,

resident of H. No. 320/A, Tibet, Cavelossim. Salcete, Goa. the

Power of Attorney Holder of the Respondent No- 5 herein above

named, do hereby on solemn verification state and submit that

the contents of the present Application at Paragraph Nos. Ipt. 2,

3. 5pt. 7pt, 10pt, 11pt. 12pt, 13. 14pt, 15pt, 16pt. 17pt. 18pt. 19,

20, 21. 22, 23pt, 24pt. 25. 26. 27. 28pt. 29 and 30 are true and

correct to my personal knowledge and belief and that the
contents at Paragraph Nos. IptL. 4. 5pt. 6. 7pt. 8. 9. 10pt. T1pL.
12pt. 14pt, 15pt. 16pt. 17pt, 18pt. 23pt, 24pt and 28pt are in the

nature of legal submissions which 1 believe to be true and

correct.

Solemnly verified at Margao. Goa, W

On this 07" day of November, 2024. DEPONENT
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SIGNED BEFOREC IME
dWHICH | ATYEST

¥ « ",.r.:; Y
S5 .CETE '!';‘J.LUI_(A
State of Gea (IndE)

Reg. uo:...l..?..iﬂ.ﬁ. Y

pate;, 21 L1 .20 &Y
AFFIDAVIT
I, MR. CRUZ VICTORINO CARDOZO, son of late Mr. Issac
Cardozo, about 57 yYears in age, Indian National, married.
resident of H. No. 320/A. Tibet. Cavelossim. Salcete, Goa. the
Power of Attorney Holder of the Respondent No. 5 herein. do
herebyon solemn affirmation State and submit as under:-
1. T say tha | have filed the above preliminary reply before .
o N
. / L
this Hon’ble Tribunal, 4 ,"’?{3&
A O -
Cv'a 3¢
1 Qe SaL
2. 1 say that the contents of the above Application g “ “v\';,) TAL
i ~ ) :?‘n ‘ Oe‘. by
Paragraph Nos. IpL 2. 3. 5pt. TpL. 10pt. Ipt. 12pt 13, \‘:\'\_ ,:-\\;
LGoa
14pt, 15pt. Iépt. 17pt, 18pt, 19. 20. 21,22, 2

3pt, 24pt. 25,

26. 27. 28pt, 29 and 30are true and correct 1o my personal

knowledge and beljef and that the contents at Paragraph

Nos. 1pt. 4, 5pt. 6, 7pt. 8.9. 10pt. 11pt, 12pt, 14pt, 15p1,
I6pt. 17pt. 18pt. 23

legal submissions which T believe 1o be true and correct.

624

pt. 24pt and 28ptare in the nature of
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3. T say that the documents annexed to the above Application

are true copies of their respective originals.

4. 1 say that the contents of the present Affidavit at Paragraph

Nos. 1, 2 and 3 above are true and correct to my personal

knowledge and belief.

&2

Solemnly affirmed at Margao, Goa.
DEPONENT

On this 07" day of November, 2024.

Solemnly affirmed before me by
shrismtlnuz.. A\ ctaxine..Cardozo

Who is identified before me by
cNo: 60272535 6¢6IH

T T T L TR TR L L L L

On this. Q2. day of. NO¥20.24

SALCETE TALUKA
State of Goa (India)

byl A £ -
)‘\w ;O\P'\
' QA, (\“
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4
D
:@\ 100007279519
2
g F()RI\'? I1& X1V
Date:  25/04/201 TATH 97 9% Page 1of 1
Taluka SA - —
HOETE ’ e, N SURRY Mo, 3
ATEHT . - - By qe HerT
Village Cavelossim g § /’@ Sub Div. No. 4
EICH A e |
X - PA) e 3 GRS
Name of the Field Zambeachem Khazan or Marianfia de Samwgz“;ﬂ}b m Tenure
- Py prg 3 )
TS T AT AFTX
Cultivable Area (Ha Ars.Sq.Mtrs) FTTUT &5 (3. &<, 5T, 1Y)
Dry Crop Garden ) - Total Cultivable Area
Brra ; Rice Khajan Ker Morad o
0000.00.00 0000.07.75 0000.00.00 0000.00.00 0000.00.00 0000.00.00 0000.07.75
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT & (3. s, =it oY)
Pot-Kharab 9= @X& Remarks <1
Class (a) Class (b) Total Un-Cultivable Area Grand Total
T () 77 () T AT AT T
0000.00.00 0000.00.25 0000.00.25 0000.08.00
Assessment: oo o0 tF;ciro Rs. 0.00 Predial po 100 Rent oo o000
ATHTT 354 Sfrarer & '
S.No.| Name of the Occupant Khata No. Mutation No. Remarks T
FEIITH AT Y F4C CET A
1] Joaquim Manuel Gomes
2} sevana Zemira Jacques 69383
S.No. | Name of the Tenant g a7 Khata No. | Mutation MNo. | Remarks
EIGIGERS FTHT A r
4 Nil
Other Rights AT 25 Mutation No. Remarks
Name of Person holding rights and nature of rights: FET A =T
AT BF ST FEOT-IH AT T §F TFC
Nil
Details of Cropped Area fasraTefier e arasfier
Year | Name of the Mode |Season |Name Irigated Unirrigated Lanq nf)t Available for ‘S(?urc? of IRemarks
Cutivator o A ot orap e cultivation. arfis sefs smg?t!on aRT
= - o Nature Area &% | R
O HLOT-ATH EEIE I HaassaMis  |HaAmSaMts | HaAs.SqMts | grfy
GIE Toac s d (R e 2. e =
Nil

For any further inquires, please contact the Mamlatdar of the concerned Taluka.

End of Report

Al

) it NOw-”
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.f»,«v\v 100005972913
‘ng"»ﬂ
FORM I & X1V
Date:  05/01/2017 FHATH 97 9Y Page  1of 1
Taluka SALCETE Survey No. 3
AT a9 7T
Village Cavelossim Sub Div. No.  1.a
T R Fax
Name of the Field Zambeachem Khazan or Marianha de Santa Cruz Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) AT & (8. &1, T, ¥T.)
| Dry Crop Gérden . . Total Cultivable Area
Rice Khajan Ker Morad
frorag TR - T
i G T AT a i
0000.00.00 “0000,13,00 0000.00.00 0000.00.00 0000.00.00 0000.00.00 0000.13.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) ATTY® e (®. sre, =T )
Pot-Kharab gd i Remarks @
Class (a) Class (b) Total Un-Cultivable Area Grand Total as per order passed by the Dy, Collector &
i (w) = (3) T AT A T $.0.0.-1, Salcete, Margao In Partition case No.
0000.00.00 0000.00.00 0000.00.00 0000.13.00 LRC/PART/Cavelossim/206/2016//7977 did.
Assessment : Foro Prediala 912015, Rent
Rs. 0.00 Rs. 0.00 F 002/201§:00 Rs. 0.00
ATHTT R St ke
S.No.| Name of the Occupant Khata No. Mutation No. Remarks T
FEAETN A EIEIGERY HCETC A
1| Sevana Zemira Jacques 68188
S.No. | Name of the Tenant = i Khata No. | Mutation No. | Remarks
EIGRERS FCHTH T
] Nil
Other Rights EGES Mutation No. Remarks
Name of Person holding rights and nature of rights: FTETT T
T AT FOM-ATY AT T gF THT
Nil
Details of Cropped Area foarardie ersrsm argshier
Year Name of the Mode | Season |Name Irrigated Unirrigated |Land not Available for Source of |Remarks
- Cultivator 7 e of Crop EUTW ST cultivation. = |rr:g§tlon P
- .. Nature Area g | Rt
FTTOT Fo- MFE AT | joamsoms  |Has.SaMs - HaAs.SaMis | iy
AT FR G A S A o ' ¥, &, <. ),
Nil
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
7z
-a ve HARGE
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' 100013031558
&

SN[
FORM T& X1V
Date : 18/08/2021 T 1714 Page 1of 1
Taluka SALCETE Survey No. 3
Village Cavelossim Sub Div.No. 2
T e Hav
Name of the Field Zambeachem Khazan or Marinha de Santa Cruz Tenure
OREEIES FAT THT
Cultivable Area (Ha.Ars.Sq.Mtrs) ST &1 (2, 91, =7, HT)
Dry Crop Garden ? Total Cultivable Area
Rice Khajan Ker Morad N
Ry AT ) .
G e it i R
0000.00.00 0000.00.00 . 0000.71.50 0000.00.00 0000.00.00 0000.00.00 0000.71.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) GIRECES (% are, 4T, tﬁ.)
Pot-Kharab _ 9TE @XT4 Remarks &
Class (@) Class (b) Total Un-Cultivable Area Grand Total
T () 7 (3) T AT AT T
0000.05.75 0000.00.00 0000.05.75_{‘3 0000.77.25
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
HTEHTT BT o= &
~B5.No.| Name of the Occupant Khata No. Mutation No. Remarks T
V| Sevana Zemira Jacques 64302
S.No. | Name of the Tenant Fem™ "~ Khata No. | Mutation No. | Remarks
IR EEe HTFTT 7 a
1 Nil
Other Rights aT g% Mutation No. Remarks
Name of Person holding rights and nature of rights: SRR F T
T EE UTCT FTOTATY AT 7 55 WHTC
Nil
Details of Cropped Area fsrarsiier s=m=r arqsfer
Year Name of the Mode | Season IName Irrigated Unirrigated  [-and not Available for Source of |Remarks
- Cultivator e o bt Crop FrTad & cultivation ifi i lrrage?tlon T
o . . Nature Area & | s
AT HLIT-ATS TFTH AT Ha.Ars.Sq.Mts Ha.Ars. Sq.Mts — Ha.Ars.Sq.Mts aifx
AT B wn dr, [ R, o ot L, =, it
Nil [ l
. End of Report

For any further inquires, please contact the Mamlatdar of the concerned Taluka.
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TAX B {00 FLUT-TH 77T 7 TF THIC

100007279530
Date:  25/04/2018 am*mm,j Page 1 of 1
- “ ,u
Taluka SALCETE !ff 4§,U.?vey No. 3
args L S Xre A LEECH
Village Cavelossim N TS e i
illag 0 & -~ Sub Div. No. 3
Name of the Field Zambeachem Khazan or Marinha de Santa Cruz Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) STTTOT &1 (2. 3¢, =1, HT.)
Dry Crop Garden . ' ) Total Cultivable Area
e AT Rice Khajan j<er hiiorad T
A WA e RITRAA i il
0000,00.00 0000.,00.00 0000.00.00 0000.00.00 0000.00.00 0000.00.00 0000,00.00
Un-cultivable Area (Ha Ars Sq.Mtrs) T 8 (2. 3T, =T, #t)
Pot-Kharab s Remarks o<
Class (a) Class (b) Total Un-Cultivable Area Grand Total
T () 7 (@) U AT ST o
0000.00.00 0000.17.50 0000.17.50 0000.17.50
Assessment : Rs. 0.00 fioro Rs. 0.00 f’redial Rs. 0.00 Rent Rs. 0.00
HTFIT HIT afarer T
“8.No.| Name of the Occupant Khata No. Mutation No. Remarks IvT
| sevana Zemira Jacques 64310
S.No. | Name of the Tenant g AT Khata No. | Mutation No. | Remarks
T HaT T 7 T
1 Nil
Other Rights TATH Mutation No. Remarks
Name of Person holding rights and nature of rights: YT | I

Nil
Details of Cropped Area fasrarefier =T arqefiar
Vaar Nameoftie Mode |Season |Name Irigated Unirrigated |Land not Available for Source of {Remarks
PR cultivation mfs st | irrigation
- Cultivator T H#ET fof crop EINIRE] s ) 9 ) aa
. ) Nature Area @rg | Riwaisn
ST FT-AT TEE AT | o saMis  |HaAs.SqMs HaAsSaMs | i
T ER R T e " 3. s <
Nil Ve
End of Report

For any further inquires, please contact the Mamlatdar of the concerned Taluka.
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100008243764

Date : 17/01/2018 Tt 1314 Page  1of 1
Taluka SALCETE : Survey No. 150
AT : g7 Ha<
Village Cavelossim Sub Div. No. 4
Name of the Field Zamheacheno Khazan or Marianhe de Santa Cruz Tenure
T AT T THR
Cultivable Area (Ha.Ars.Sq.Mtrs) STV 27 (B, W<, =T, %1 )
Dry Crop Garden ) } Total Cultivable Area
forerae AT iz ejan ey Marad TEIT AT
GKdl AT i IX4 1z
0000.00.60 0000.00.25 0000.00.00 0000.00.00 0000.00.00 0000.00.00 0000.00.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) ATTT® &7 (Z, wT. =T, °T.)
Pot-Kharab 7T @14 Remarks T
Class (a) Class (b) Total Un-Cultivable Area Grand Total
T (A) 77 (7) weT A et T
0000.00.C0 0000.00.00 0C00.00.00" 0000.00.25
Assessment: oo 0o F_oro Rs. 0.00 F’red|al Rs. 0.00 ’Rem Rs. 0.00
ST ETT ST iz
S.No.| Name of the Occupant Khata No. Mutation No. Remarks BiEat
FEARTH AT T 9% HTFTT A
1| Joaquim Manuel Aires Gomes
2| Sevana Zemira Jacques 64307
S.No. |Name of the Tenant et 7= Khata No. | Mutation No. | Remarks
) G HAT TR A last
] Nil
Other Rights X g% Mutation No. Remarks
Name of Person holding rights and nature of rights: EOET A T
THT B T HOATH AT H B UHC
Nil
Details of Cropped Area f=rarefter s=r=t araefier
Year Name of the Mode |Season  IName Irigated Unirrigated ~ [-and not Available for Source of |Remarks
4 Cultivator fra HTEH f Crop RINIE e altignon lr.ng&?tlon T
- ) Nature Area 3 GBI
ST FAT-AT TS AT HaArs.SqMis  [Ma.Ars.Sq.Mis HaArs.SaMis | grer
A ot d [poam @ o 3. 5 = o,
- Nil

End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
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100005207885

Date : 28/01/2016 Page 1of 1
Taluka SA
© LEETE Survey No.
e i
Village Cavelossim Sub Div.No. 3 ¢
Name of the Field Zambeachem Khazan Or Marianhe de Santa Cruz Tenure
T AT T YT
Cultivable Area {Ha.Ars.Sq.Mtrs) TTITIT 7T (:6’- . A=, Iﬁ,)
Dry Crop Garden K Sulli
B o Rice Khajan K Morad Total (‘ultxv‘:le Area
i IS = P LT AT
0000.00.00 0000.18.25 0000.00.00  0000.00.00 0000.00.00 0000.00.00 0000.18.25
Un-cultivable Area (Ha.Ars.Sq.Mirs) AT &5 (%. are. =1, |11
Pot-Kharab 1€ @ Remarks 31
Class (a) Class (b) Total Un-Cultivable Area Grand Total
i (31) Tt () T ATEE FTHT T
0000.12.75 0000.00.50 0000.13.25 0000.31.50
Assessment: o g0 Foro oo .00 F’redlal Rs. 0.00 Rent oo 0.0
HTHTT HIT Sfara ks
S.No.| Name of the Occupant Khata No. Mutation No. Remarks drer
1| Joaquim Manuel Aires Gomes
2| sevana Zemira Jacques 64308
S.No. | Name of the Tenant Fars #ia Khata No. | Mutation No. | Remarks
L IGERS ORI A aeT
1 Nit
Other Rights Td¥ 24 Mutation No. Remarks
Name of Person holding rights and nature of rights: SR T

AL ) YT FOT-AT AT F g THC

' Hut owned by Custodio Fernandes

Details of Cropped Area e gt ataefia

Year | Name of the Mode | Season |Name Irrigated Unirrigated |Land not Available for Source of |Remarks
cultivation . sufes sois irrigati N
- Cultivator fa W lof Crop I Rrrag irrlgéilon T
- . Nature Area &x | =T
AT FF AT | assqms  HaAsSqMs HaAsSqMs | gfe
AT parcd s [ 3. wre, =, .
Nil

End of Report

For any turther inquires, please contact the Mamlatdar-of the concerned Taluka.
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W
FORMT & X1V
Date:  25/04/2018 FATH 97 9% Page  1of 1
Taluka SALCETE Survey No. 150
AT ad HaT
Village Cavelossim Sub Div. No. 4
Name of the Field Zambeachem Khazan or Marianha de Santa Cruza Tenure
AT AT HHT UF 1K
Cultivable Area (Ha.Ars.Sq.Mirs) TRTOT &7 (. 3%, =11, +1.)
Dry Crop Garden ’ ) Total Cultivable Area
o ara Rice Khajan Ker Morad S— 2
KA I e qre “"f"f i
0000.00.00 0000.00.00 0002.24.00 . 0000.00.00 0000.00.00 0000.00.00 . 0002.2400
Un-cultivable Area (Ha.Ars.Sq.Mtrs) HTTO & (3. e, =it #ft)
Pot-Kharab e @ Remarks @31
Class (a) Class (b) Total Un-Cultivable Area Grand Total
Tt (1) it () T AT STt T
0000.12.60 0000.02.00 0000.14.60 0002.38.60
Assessment: oo g0 F\oro Rs. 0.00 ?redial Ps. 0.00 Bent Rs. 0.00
“S.No.| Name of the Occupant Khata No. Mutation No. Remarks grey
11 Joaquim Manuel Gomes
2| sevana Zemira Jacques 69384
S.No. | Name of the Tenant g 77 Khata No. | Mutation No. | Remarks
IR ERS FER T T
1 Nil
Other Rights Za¥ @ Mutation No. Remarks
Name of Person holding rights and nature of rights: . ¥E R AT

Details of Cropped Area famaTefter arsmsm amashia

adr Narvie of s Mode |Season |Name Irmigated Unirrigated |Land not Available for Source of |Remarks
- Cuttivator i HET of Crop AT Rraag cultivation =i lrrngghon -
. Nature Area &= | Fsmi
ETT FT-ATH T AT HaAsSqMis  |Ha.As.SqMis HaAsSaMs | iy
A R s R e o i ¥ <. Y
198919 Joaquim Manuel 0000.00.00 0000.00.00 0000.00.00
90 Gomes

End of Report

For any further inquires, please contact the Mamlatdar of the concerned Taluka.
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/ % ‘\ 100007279501
w"?i/!’
FORM 1 & X1V
Date:  25/04/2018 AT H 97 9% Page 1of 1
Taluka S )
ALCETE Pty ,,‘11.&m i Survey No. 150
Eﬂﬁéﬁl J ‘f’n»m -«';..‘,,‘ v{,.'jé’ ﬁw
Village Cavelossim { i %2 % SubDiv.No. 44
: k.
ma ) R .J"{lﬁf‘ i f}g:ﬂ- qHa<
Name of the Field Zambeachem Khazan or Marian an'} ’ Tenure
N DL s J
SCIE IS b AT FHTT
Cultivable Area (Ha.Ars.Sq.Mtrs) AT &7 (2. 3¢, =it 1)
Dry Crop Garden ) S Total Cultivable Area
Freopr ST Rice Khajan Ker Morad e
i A T g % i
0000.00.00 0000.00.00 0000.04.25 .0000.00.00 0000.00.00 0000.00.00 0000,04.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT &5 (. 317, =T, #1.)
Pot-Kharab SRS \ Remarks 4
Class(a) Class (b) Total Un-Cultivable Area Grand Total | a6 per order passed by the Dy. Collector &
i &) ai @ ? 4 3! 4 L 8.D.0.+, Salcete, Margao in Partition case No.
1 9000.17.40 0000.00.00 000017.40 0000.21.65 LRC/PART/Cavelossim/296/2016/17977 dtd.
8 + 2130/09/2016.
Assessment: o (00 Fioro Rs. 0.00 Predial® 5 500 Rent Rs. 0.00
AHTC HIT gt fca
S.No.| Name of the Occupant Khata No. Mutation No. Remarks ey
1| sevana Zemira Jacques 68187
S.No. | Name of the Tenant gt ata Khata No. | Mutation No. | Remarks
GRS R 7 a
1 Nil
Other Rights Zax EE:il Mutation No. Remarks
Name of Person holdmg nghts and nature of rights: SR A AT
Nil
Details of Cropped Area faamarefier gt arasfi=
Year Name of the Mode |Season |Name Irrigated Unirrigated |Land not Available for Source of |Remarks
- —_— NS
- Cultivator a7 W ot Crop EIMIRES EREE N u"nga.!lon a
N ) Nature Area & | Raiar
ST FLT-AT T AT | paassqmis  |HaAsSqMis HaAmSqMis | qufr
AT rachd, Racdd | 3. are,
Nil
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
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S 3
/ ‘«T;,A 100013031553
‘V \g j,(
oy, nJ
SN
FORM T & X1V
Date : 18/08/2021 e 1T 14 Page 1of 1
Taluka SALCETE Survey No. 150
GIGED e Crd
Village Cavelossim Sub Div.No. 5
T ‘ IERLEERS
Name of the Field Zambeachem Khazan or Marianha de Santa Cruz Tenure
EIEEIC HTT WL
Cultivable Area (Ha Ars.Sq.Mirs) TTTTVT &7 (3, e, 5T, oft)
Dry Crop Garden ) Total Cultivable Area
o Rice Khajan Ker Morad -
e AT ! T % ;
o T4 HTSH g7 A3z kil
0000.00.00 0000.00.00 0000.03.50 0000.00.00 0000.00.00 0000.00.00 0000.03.50
Un-cultivable Area (Ha.Ars,Sq.Mtrs) ATTA® &1 (3. =<, =T, #1.)
Pot-Kharab 912 @4 Remarks 4T
Class (a)  Class (b) Total Un-Cultivable Area Grand Total
i (9) il (7) TH AT AT el
0000.00.00 0000.00.C0 000C.00.00 0000.03.50
Assessment : Rs. 0.00 F_oro Rs. 0.00 Eredlal Rs. 0.00 fient Rs. 0.00
S.No.| Name of the Occupant Khata No. Mutation No. Remarks ST
1| Sevana Zemira Jacques 64303
S.No. |Name of the Tenant e at Khata No. | Mutation No. | Remarks
1 Nil
Other Rights TATEE Mutation No. Remarks
Name of Person holding rights and nature of rights: R | T

Nil
Details of Cropped Area fasrarete #=m=T araefie
Year Name of the Mode |Season WName Irrigated Unirrigated ~ f-and not Available for Source of |Remarks
N cultivation =1 st irrigation
" Cultivator @ T bt crop AT Frrrr : rge i
. ; Nature Area &% [GReint
FATTOr FTOM-AT M T | assamis |HoArs SaMis HaArsSaMis | g
. Lo . L SELES 3
B! o avofi. oW, o %, e, =y, o
----- Nil----- ]

End of Report

For any further inquires, please contact the Mamlatdar of the concerned Taluka.
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100013031556

Date:  18/08/2021 T 17 14 Page  1of 1
Taluka SALCETE Survey No. 150
ATTHT g9 997
Village Cavelossim Sub Div.No.
Name of the Field Zambeachem Khazan or Marianha de Santa Cruz Tenure
T At ERLEEIR
Cultivable Area (Ha.Ars.Sq.Mtrs) STITOT €75 (2, 37, =7, 4t)
Dry Crop Garden . — Total Cultivable Area
frere arTaR :f;e' Shajan :f' Hioad T AR &
€ :(} siq LIRS q Z\<
0000.00.00 0000.00.00 0000.19.00 - 0000.00.00 0000.00.00 0000.00.00 0000.198.00
it bl LU sttt
Un-cultivable Area (Ha.Ars.Sq.Mtrs) FTa &3 (2, =T, =T, Iﬁ)
Pot-Kharab ___IE @Td Remarks 9T
Class (a) Class (b) Total Un-Cultivable Area Grand Total
7 (%) 77 (3) TFr ATF AT T
0000.00.00 0000.00.00 0000.00.00 0000.19.00
Assessment : Rs. 0.00 fioro Rs. 0.00 Predial Rs. 0.00 Rent Rs. 0.00
SFTY ERIE ¥z
I5.No.| Name of the Occupant Khata No. Mutation No. Remarks T
1| Sevana Zemira Jacques 64305
S.No. |Name of the Tenant o 7= Khata No. | Mutation No. | Remarks
T HaT HTETT a
1 Nil
Other Rights Za¥ &3 Mutation No. Remarks
Name of Person holding rights and nature of rights: FET T
Nil
Details of Cropped Area fsrarefter g=m=r arqsfer
Year | Name of the Mode | Season  Name Irrigated Unirrigated ~ [-and not Available for Source of |Remarks
a4 Cultivator g Reacined bof Crop FTTET o cultivation arfiw sefs |rrlg?t|on T
S 5 s . Nature Area &9 EaRial
AT FT-ATS T AT | yaassqMs  [HaAs.SaMs HaArsSaMis | gy
g EA Lo T T A i o . 4, =,
Nileoodoemeevaenadaecna
End of Report

For any further inquires, please contact the Mamlatdar of the concerned Taluka.




Date : 17/01/2019
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100008243809

Frn A 17 14 Page 1of 1
Taluka SALCETE Survey No. 150
SNED HEGERS
Village Cavelossim Sub Div. No. 7
Name of the Field Zambeachem Khazan or Marianha de Santa Cruz Tenure
UGIE I HAT TH1T
Cultivable Area (Ha.Ars.Sq.Mtrs) FTTT &7 (’a’ are, =1, W)

Dry Crop Garden Teta! Cultivable Area
N Rice Khajan Ker Morad N
frorgs FrTaE : . A UFIT AT &

KAl HTHA Y qrE )
0000.00.00 0000.00.00 0000.02.50 0000.C0.C0 $000.00.00 000G.00.0C 0000.02.50

Un-cultivable Area (Ha.Ars.Sq.Mtrs) ATIO= &7 (2. &7, 1. 76

Pot-Kharap __ TE @A Remarks

Class (a) Class (b) Total Un-Cultivable Area Grand Total

Tt (4) 7 (4) wE AT st Lews

0000.00.00 0000.00.00 0000.00.00 0000.02.50

Assessment: o oo Fioro Rs. 0.00 f?ied;al Rs. 0.00 ‘Rent Rs. 0.00

HIHTT EIY gfFara 7z
5.No. | Name of the Occupant Khata No. Mutation No. Remarks g

L Joaquim Manuel Aires Gomes
S.No. |Name of the Tenant For 7= Khata No. | Mutation No. | Remarks
EIGIGESS FTHET T aa
T Nilemmee e

Other Rights a7 & Mutation No. Remarks

Name of Person holding}ights and nature of rights: T A T

T FE LT FIOTAT AT F g THC

----- Nil
Details of Cropped Area firamarer ey aradia
Year Name of the Mode |Season  WName Iirigated Unirrigated  [-@nd not Available for Source of |Remarks
- Cultivator e WA bt Crop T e pultivation e it l[rlga‘txon o
‘ 3 L Nature Area &% AT
ST SOV T AT HaAs.SqMs  [MHaArs.SqMis HaAisSaMis | gify
T « R SEDES {
BiEs gowe A dt, 2 s b ofl 2. 7, =, o
198919 | Joaquim Manuel 0000.00.00 0000.00.00 0000.00.00
90 Aires Gome s

End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
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100008243813

Date : 17/01/2019 At 1914 Page  1of 1
Taluka SALCETE Survey No. 150
ATAHT EER GRS
Village Cavelossim Sub Div.No. g
T T Jax
Name of the Field Zambeachem Khazan or Marianha de Santa Cruz Tenure
AT " T TOTY
Cultivable Area (Ha.Ars.Sq.Mirs) STTITOT £15F (;c’ AT, HT. fﬁ‘)
Dry Crep Garden ) ; Total Cultivable Area
— I Rice Khajan f(“" Njorad T AT A
?Tﬁ 2N A T3 ‘
0600.06.00 0000.00.00 0000.81.00 00C0.0C.00 00G00.00.00 0000.00.00 $000.81.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT &= (3. . =T, #1)
Pot-Kharab 9T @714 Remarks <7
Class (a) Class (b) Total Un-Cultivable Area Grand Total
Tt (31) a1 (7) T ATie S sl
0000.02.75 00C0.00.00 0000.02.75 0000.83.75
Assessment Rs. 0.00 !ioro Rs. 0.00 ?fednal Rs. 0.00 Bent Rs. 0.00
U T g =
I5.No.| Name of the Occupant Khata No. Mutation No. Remarks T
1 Joaguim Manuel Aires Gomes
S.No. | Name of the Tenant g&ra =a Khata No. | Mutation No. | Remarks
PN R —— -Nil
Other Rights zd7 2% Mutation No. Remarks
Name of Person ho!ding\rigms and nature of rights: T A PR
AT FE U FTUT-ATH 71T T&E THTC
Nil
Details of Cropped Area frwrarefrer srsmam arTefer
Year Name of the Mode Season  Name lrriga.ted Unirrigated lLand not Available for Source of |Remarks
; iltivation e irrigati ;
a Cultivator fra HTEH bf Crop EIRIEG T putivation - !rr\gz‘ation ST
N b o Nature Area % AT
SRR AT ERLERCIES Ha.Ars Sq Mts Ha Ars.Sq.Mls ’ Ha Ars.Sq.Mis afr
AT Bowroat @[3 osr |, o ERSa i
198219 Joaguim Manuet 0000.00.00 0000.00.00 0000.00.00
20 Aires Gome s

End of Report
For any turther inquires, please contact the Mamlatdar of the concerned Taluka.
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ey 100008243780
PAANS]
“ﬁ}?’;" 3,
\L.\wgwi,
2: :j
FORM T & X1V
Date : 17/01/2019 qparH 1714 Page 1of 1
Taluka SALCETE Survey No. 150
AT GECCES
Village Cavelossim Sub Div.No. g
Name of the Field Zambeachem Khazan or Marianha de Santa Cruz Tenure
QT AT HHT T
Cultivable Area (Ha.Ars.Sq.Mtrs) STTVT &1 (F. &7, =1, 1)
Dry Crop Garden ) N Total Cultivable Area
Browa AT Ri’ce Khajan E<er w.1orad T FT
GEAS e Eixd Az :
0000.00.60 0000.34.75 0000.00.00 0000.C0.00 0000.00.00 0000.00.00 0000.34.75
Un-cultivable Area (Ha.Ars.Sq.Mitrs) FTTIH ZES (®. wI<, =7, 97.)
Pot-Kharab |12 @ Remarks 41
Class (a) Class (b) Total Un-Cultivable Area Grand Total
T (1) 77 (7) g ATiaE AR TET
00C0.00.00 0000.00.00 0000.00.00 0000.34.75
Assessment: oo g g fioro Rs. 0.00 Eredlai Rs. 0.00 Rent oo 000
5.No. | Name of the Occupant Khata No. Mutation No. Remarks orer
1 Joaquim Manuel Aires Gomes
S.No. |Name of the Tenant Fom am Khata No. | Mutation No. | Remarks
1 S ———————
Other Rights T BT Mutation No. Remarks
Name of Person holding rights and nature of rights: YT T T
Nil
Details of Cropped Area fsraTsie sr=ms arashier
Year | Name of the Mode |Season  Name Irrigated Unirrigated ~ {-and not Available for Source of |Remarks
ad Cultivator {5 HEH  bf Crop BRI froraa Bl o '“'9?“0” s
S o Nature Area &% A
AT FTUT-ATL RIRRUE Ha.Ars.Sq.Mts Ha Ars.Sq.Mts Ha.Ars.Sq.Mis arfv
ATH 2. w, |, ), z, g, A, 3. g, = AT
--------------------- ST (S E————

End of Report

For any further inquires, please contact the Manlatdar of the concerned Taluka.
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Item No.4 ' (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[Through Physical Hearing (with Hybrid Option)]
INTERLOCUTORY APPLICATION NO.198 OF 2023 (WZ)
IN
ORIGINAL APPLICATION NO.42 OF 2023 (WZ)

Mrs. Sevana Zemira Jacques .... Applicant/
Intervenor
In the matter of

Mr. Oswald Fernandes & Ors. .... Applicants
Versus

The GCZMA, through its
Member Secretary & Ors. .... Respondents

Date of hearing : 15.09.2023

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant/Intervenor : Mr. Shivan Desai, Advocate along with
Mr. Shivshankar Swaminathan, Advocate

Applicants in O.A. : Mr. Nigel Da Costa Frias, Advocate
Respondents : Ms. Supriya Dangare, Advocate for R-1-GCZMA
Mr. Pushkal Mishra, Advocate for R-2
ORDER
1. From the side of intervenor — Mrs. Sevana Zemira Jacques, this

application has been filed for her impleadment as one of the respondents
in the Original Application stating that whatever order would be passed
in this matter is going to impact on her adversely. The learned counsel
for the intervenor has drawn our attention to page 146 of the paper-book,
which is Form [ & XIV (ownership record), wherein at serial No.2 in
column of the name of the occupant, name of the intervenor is written
and Survey number recorded is 150 and sub-division 1, which is the

property involved in the present Original Application.

Page 1 of 2



[NPJ]

2. The learned counsel for the applicant in Original Application does
not have any objection to the impleadment of the intervenor. We,
therefore, allow this application (I.A. No0.198/2023) and direct the
applicant to implead the intervenor — Mrs. Sevana Zemira Jacques as
respondent No.5 in the Originél Application and file the amended memo
of Original Application on record. [.LA. No.198/2023 is disposed of
accordingly.
3. We direct the learned counsel for the applicant to provide copy of
the amended Original Application to the learned counsel for the
intervenor today only by e-mail and thereafter within four weeks, reply-
affidavit shall be filed by the newly impleaded respondent No.5.
4, The service affidavit has been filed by the learned counsel for the
applicant today, which is taken on record, as per which the service on all
the respondents is sufficient.
5 From the side of respondent No.1 - GCZMA, learned counsel Ms.
Supriya Dangare has appeared and prays for four weeks’ time to file the
reply affidavit. The same is allowed.
(67 From the side of respondent No.2 — MoEF&CC, learned counsel Mr.
Pushkal Mishra has appeared and seeks four weeks’ time to file the reply.
The same is allowed.
s From the side of respondent No. 3 - National Centre for
Sustainable Coastal Management and respondent No.4 - Executive
Engineer, none has appeared despite sufficient service.
8. Put up this matter (O.A. No.42/2023) for next consideration on
08.12.2023.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

September 15, 2023
I.LA. No.198/2023(WZ2)

Page 2 of 2
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Item No. 4 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)

Original Application No. 42/2023(WZ)
[.A. No. 95/2023(W2)

Mr. Oswald Fernandes & Anr.

..... Applicant(s)
Versus

The GCZMA through its Member Secretary & Ors.
....Respondent(s)
Date of hearing: 14.07.2023

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant : Mr. Nigel Da Costa Frias, Advocate
Respondent(s) : Ms. Supriya Dangare, Advocate for R-1/GCZMA
ORDER

I.A. No. 95/2023(WZ)

1. From the side of the applicants, learned Counsel Mr. Nigel Da

Costa Frias has appeared.

2. From the side of respondent No.1/GCZMA, learned Counsel Ms.
Supriya Dangare has appeared. She has filed reply affidavit to the I.A. No.
95/2023(WZ) (delay condonation), where-in it is submitted that the
application is not maintainable as through it, challenge is made to the
CZMP, which has been finalized by respondent No. 1/GCZMA and
respondent No. 2/MoEF&CC. In this application, challenge is also made
to the communication dated 06.09.2022 written by the respondent No.
2/MoEF&CC to the Secretary (Environment), Department of Environment

and Climate Change, Government of Goa, where-in it is stated that with

Page 10of 6
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reference to the letter dated 23.08.2022, it is informed that the Coastal
Zone Management Plans (CZMPs) of Goa, drawn as per the provisions of
the Coastal Regulation Zone (CRZ) Notification 2011, have been approved
by the MoEF&CC on the recommendation of the National Coastal Zone
Management Authority (NCZMA) in its 45t Meeting held on 01.09.2022,
for the State of Goa, which are prepared on 1:25000 scale. Further, it is
mentioned that the proposals for the CRZ clearance shall be considered

in accordance with the CZMP maps.

3 The learned Counsel for the respondent No. 1 submits that against
the said communication, an original application has been moved under
Section 14 of the National Green Tribunal Act, 2010, which is not
maintainable, rather an appeal would lie against the same because the
CZMP has been finalized after due process of law after giving opportunity

to file objections to the public at large.

4. Our attention is drawn by the learned Qounsel for the applicants to
Section 16 of the National Green Tribunal Act, 2010, which is read out
before us and it is submitted that in none of the clauses of Section 16 (a
to j) is this kind of communication could be challenged. Therefore, appeal
is not maintainable and hence he has preferred an original application

challenging the said communication.

5. The learned Counsel for the applicants has also drawn our
attention to Section 5 of the Environment (Protection) Act, 1986, which is
as follows:-

“5. POWER TO GIVE DIRECTIONS.- -

Notwithstanding anything contained in any other law but subject to
the provisions of this Act, the Central Government may, in the
exercise of its powers and performance of its functions under this Act,
issue directions in writing to any person, officer or any authority and

Page 2 of 6



such person, officer or authority shall be bound to comply with such
directions.

Explanation--For the avoidance of doubts, it is hereby declared that
the power to issue directions under this section includes the power to
direct—

(a) the closure, prohibition or regulation of any industry, operation or
process; or

(b) stoppage or regulation of the supply of electricity or water or any
other service.”

6. It is argued by the learned Counsel for the applicants that the
communication in question would not be covered in the category of
directions, which are made challengeable under Section 5 read with
Section 3 of the Environment (Protection) Act, 1986 because the
explanation makes it clear that as to what kind of orders are
challengeable and certainly the said explanation makes it clear that the
present communicatidn would not fall in that category, where it could be
said to be a direction. We may rely for this on the Judgment passed by
the Hon’ble Bombay High Court in the case of Vanashakti & Anr. vs.
Union of India & Ors. (Public Interest Litigation No. 28 of 2021), where-in,

in para no. 21, following is held:-

“21. The real concern of the petitioners is that the measures brought
about by the impugned notification are insufficient to prevent
unscientific and unsustainable development, and ecological
destruction, and it is claimed that they are not intended to protect life.
The phrase “substantial question relating to environment” appearing
in sub-section (1) of section 14 has been defined in clause (m) of sub-
section (2) of section 1 of the Environment Act. It reads as follows:

(m) ‘substantial question relating to environment’ shall include
an instance where, -

(i) there is a direct violation of a specific statutory environmental
obligation by a person by which, -

(A) the community at large other than an individual or group
of individuals is affected or likely to be affected by the
environmental consequences; or

(B) the gravity of damage to the environment or property is
substantial; or

(C) the damage to public health is broadly measurable;

Page 3 of 6
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(ii) the environmental consequences relate to a specific activity or
a point source of pollution;”

All the concerns that the petitioners have urged do stand covered by
‘substantial question relating to environment’, and would also include
an attempt to enforce their legal rights in the pursuit of protecting the
environment; therefore, their plea is squarely covered by section 14(1)
of the NGT Act.”

7. In view of above position of law, we are of the view that this original

application may be entertained by us.

8. Now, we have to consider as to whether the delay, which has been
prayed to be condoned through [.A. No. 95/2023(WZ), may be allowed or

not?

9. The learned Counsel for the applicants submits that the
communication dated 06.09.2022 could have been challenged within six
months, that would expire on 05.03.2023 and thereafter, 60 days is
further time at the discretion of this Tribunal after taken into
consideration that there was sufficient grounds for delay. The reason has
been given for the delay of further 24 days in para nos. 3 & 4 in the delay
condonation application, which has not been opposed by the learned
Counsel for the respondent No. 1/GCZMA. We find the said ground,
which has been taken in the said delay application, to be sufficient and

accordingly, we condone the said delay.
I.LA. No. 95/2023(WZ) stands disposed of accordingly.

Original Application No. 42/2023(WZ)

10. Grievance of the applicants is that in Survey Nos. 3 and 150 in
Village: Cavelossim contain Khazan land which consists of low-lying
paddy fields and massive saltpans, which is clearly known as Buffer Zone

of Mangroves. The procedural lapses are committed by the NCSCM,
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which was engaged by the respondent No. 1/GCZMA to prepare CZMP
Map, which has resulted in several Khazan lands/paddy fields in Survey
Nos. 150, 3, 4, 5, 6, 10, 11, 12, 13, 14, 15, 16, 17, 18, 19, 20, 21, 22, 23,
24, 25, 26, 27, 28, 29, 30, 31, 32, 33, 46(p), 48, 49, 52, 53, 54, 55, 56,
58, 72, 74[p], 75, 77, 79, 80, 81, 86, 87, having been shown in settlement
zone, which is contrary to the existing land use. Hence, prayer is made
for direction to be issued to respondent No. 1/GCZMA to reconsider and
revise the CZMP for Goa, which is approved vide Communication dated

06.09.2022 of the respondent No. 2/MoEF&CC.

11. The learned Counsel for the respondent No. 1 has no objection to

this original application being admitted. We, accordingly admit the same.

12. Registry is directed to issue Notice to the respondents, returnable

within 04(four) weeks.

13. Since learned Counsel Ms. Supriya Dangare accepts notice on
behalf of respondent No. 1, hence, notice is waived against respondent

No. 1.

14. Applicant is directed to take necessary steps for service to the
respondents by both \}vays (Dasti as well as by Registered Post) and also
on available e-mail/WhatsApp and. submit service affidavit within one

week.

15. Applicant is directed to provide copy of the application and relevant

documents to the respondents within a week.

16. Respondents are directed to submit their reply affidavit within
three weeks and also circulate the same to applicant as also other

respondents by available e-mail.
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17. Rejoinder, if any, is directed to be submitted within one week

thereafter.

18.  We find that there are errors in the description of respondent Nos.
2 & 3, which need to be corrected before issuance of the notice.
Therefore, the said correction be made by the learned Counsel for the
applicants within a period of two days and thereafter only, notices shall

be issued by the Registry.

19. Prayer in the present OA is limited to order or direct thereby the
Respondent No. 1 to reconsider and revise the CZMP of Village
Cavelossim, Salcete in Goa as approved vide communication dated
6/9/2022 of the respondent No. 2 and to include the existing Khazan

Lands and the sand dunes therein.

20. As per CRZ Notification 2011, Annexure-I -Guidelines For
Preparation Of Coastal Zone Management Plans — Section V - Revision of
Coastal Zone Management Plans — following procedure is defined —

“1. Whenever there is a doubt the concerned State or Union territory
Coastal Zone Management Authority shall refer the matter to the
National Centre for Sustainable Coastal Management who shall verify
the CZMP based on latest satellite imagery and ground truthing.

2. The rectified map would be submitted to MoEF for its record.”
21. In view of the said provision, we direct GCZMA to submit affidavit

whether the prayer as stated above can be acceded to.

Put up this matter for further consideration on 15.09.2023

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM
July 14, 2023
Original Application No. 42/2023(WZ)
[.A. No. 95/2023(WZ2)

P.Kr
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Item No.4 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[Through Physical Hearing (with Hybrid Option)]
REVIEW APPLICATION NO.12 OF 2023 (WZ)

IN
ORIGINAL APATION NO.42 OF 2023 (WZ)

Oswald Fernandes .... Applicant
Versus
GCZMA & Ors. _ .... Respondents

Date of hearing : 21.11.2023

381

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER

HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant : Mr. Shivan Desai, Advocate with Mr. Shivshankar

Swaminathan, Advocate

ORDER

1. This Review Application has been filed by the Review Applicant,
who has been directed to be impleaded as respondent No.5 in Original
Application No.42 of 2023, praying for review of order dated 14.07.2023
passed in the said Original Application by this Tribunal, on the ground
that the finding rendered in that order pertaining to preliminary
objections in respect of delay and maintainability of the matter, which
have been overruled and the Original Application has been held to be
maintainable, is prejudicial to the applicant.

D We are of the view that since the order dated 14.07.2023, review of
which is being sought, was passed prior to the impleadment of
respondent/Review Applicant, any finding rendered in that would not be

treated to be finding on the Review Applicant and he would be at liberty

Page 1 of 2
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to raise any issue which would be decided by us. In view of that, this
Review Application stands disposed of.

3: Since Original Application No.42/2023 is already listed for hearing
on 08.12.2023, we direct the learned counsel for respondent No.5/Review
Applicant to file their reply-affidavit one week prior to the said date with a
direction that a copy of the same shall be served on all other parties, who
may file rejoinder thereto prior to the next date.

4. Place the matter (O.A.) for hearing on 08.12.2023.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

November 21, 2023
R.A. No.12/2023(WZ)

npj
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